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APPENDIX-12 

IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR 

TEZPUR 

 
Present:- Sri Nabajit Bhatta. AJS. MA, LL.B.  

Chief Judicial Magistrate,  
Sonitpur, Tezpur  

 
 

[Date of the Judgment] 
29.11.2022 

 
[GR Case No-1337 of 2016] 

 
 

(FIR NO-737/2016 DATED-03.05.2016/CRIMINAL BREACH OF TRUST/CHEATING 
AND DISHONESTLY INDUCING DELIVERY OF PROPERTY/FORGERY FOR PURPOSE 
OF CHEATING CASE AND TEZPUR POLICE STATION) 

COMPLAINANT : 

STATE OF ASSAM 

OR 

Smt. Bornali Borah, 

W/O:- Late Pradip Borah 

C/O:- Sri Bhaben Das 

R/O:- Jamuguri Ranga Chakowa 

P/S:- Jamuguri,   

Dist:- Sonitpur, Assam 

REPRESENTED BY 
Mr. Nalini Kanta Mishra, Ld. Addl. P.P 

Smt. Karabi Das, Asst. P.P. 

 

ACCUSED PERSON 

Md. Nekibuddin Ahmed,  
S/O:- Late Sekhawat Ali,    
R/O- Dekargaon Saikia Chuburi Muslim Gaon,  
P/S:- Tezpur,   

Dist:- Sonitpur, Assam   

REPRESENTED BY Mr. Nayan Moni Goswami, Ld. Counsel  
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APPENDIX-13 

Date of Offence 
 

16.03.2016 

Date of FIR 
 

02.05.2016  

Date of Charge Sheet 
 

28.07.2016 

Date of Framing of Charge 
 

08.03.2018 

Date of commencement of evidence 
 

20.01.2020 

Date on which judgment is reserved 
 

14.11.2022 

Date of Judgment 
 

29.11.2022  

Date of the Sentencing Order, if any 
 

NIL 

 

ACCUSED DETAILS : 

Rank 
of the 
Accuse

d 

Name of 
the 

accused 

Date of 
Arrest 

Date of 
Release 
on Bail 

Offences 
charged 

with 

Whether 
acquitted 

or 
convicted 

Sentenced 
Imposed 

Period of 
Detention 
undergone 
during Trial 
for purpose 
of Sec. 428 

Cr.P.C.  

 
    A-1 

 

Md. 
Nekibudd
in Ahmed 

06.06.16  14.07.16 

Sec-
406/420/ 
468 
of IPC 

Acquitted       NIL 38 Days 
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IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR:: 

TEZPUR 

G. R. Case No-1337 of 2016 

 
State of Assam     
 –Vs–  
Md. Nekibuddin Ahmed,  

         ….…...Accused Person   
 
Under section-406/420/468 of I.P.C 

 
 
Present:       Sri Nabajit Bhatta AJS. MA, LL.B.  

Chief Judicial Magistrate, Sonitpur at Tezpur  

 
29th day of November, 2022 
 
Mr. N. K. Mishra, Ld. Addl. P.P        ……………………… Advocate for the State  

Mr. N. M. Goswami, Ld. Counsels         ………………… Advocate for the Accused  

 
Date of Hearing   : 20.01.2020, 26.02.2020, 17.11.2021 

       23.05.2022 & 30.09.2022  

Date of Argument   : 14-11-2022 

Date of Judgment   : 29.11.2022  

 
J U D G M E N T 

1. Prosecution story in brief is as follows that on 02.05.2016 the informant 

Smt. Bornali Borah lodged an Ejahar before the O/C of Tezpur Police 

Station to the effect that her husband died around one year back (From 

the date of lodging the ejahar) and after his death she was residing 

with her mother-in-law and her brother-in-law wherein they started 

torturing upon her both mentally. It is also stated that after death of 

her husband, she wanted to partition her husband‟s property from the 

family members in a legal way and at that time, she met the accused 

person, namely, Md. Nekibuddin of Dolabari and the said accused 
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person received an amount of Rs.60,000/- from her for pen and papers. 

It is further stated that the accused handed over one jamabandi copy 

of her property and after receiving of the said jamabandi copy, she 

enquired about the genuineness of the same at Circle Office but the 

same found to be faked. Hence, the prosecution case. 

2. The instant case was registered under section-406/420/468 of Indian 

Penal Code and police investigated the same. After completion of the 

investigation, police submitted the charge-sheet against the accused 

person, namely, Md. Nekibuddin Ahmed under section-406/420/468 of 

Indian Penal Code.  

3. That Ld. Additional Chief Judicial Magistrate in office took cognizance of 

the offence against the accused person. On appearance of the accused 

person, copies of relevant documents were furnished to the accused 

person and the charges under section-406/420/468 of I.P.C. were 

framed against the accused person by Ld. Judicial Magistrate First Class 

in office and said charges were read over and explained to the accused 

to which he pleaded not guilty and claimed to be tried. 

4. Prosecution in order to prove the case has examined as many four 

numbers of witnesses including informant and the investigating officer 

in support of this case. Statement of the accused person has been 

recorded under section-313 of Cr. P.C. To buttress the defence the 

accused person has also adduced one witness as DW-1 namely, Smt. 

Phunu Borah. 

5. POINTS FOR DETERMINATION:- 

(i.) Whether the accused person on or about 16.03.2016 

at Mission Chariali under Tezpur PS being the 

entrusted with Rs.60,000/- by the informant, namely, 

Smt. Bornali Borah for taking out documents of her 

landed property and the accused converted the same 
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to his own use and thereby committed an offence 

punishable under section-406 of I.P.C.?  

(ii.) Whether the accused person on the same date, time 

and place cheated the informant Smt. Bornali Borah 

by dishonestly inducing her to deliver Rs.60,000/- to 

him and which was the property of informant and 

thereby committed an offence punishable under 

section-420 of I.P.C? 

(iii.) Whether the accused person after that forged the 

Jamabandi of the informant‟s property intending that 

it shall be used for the purpose of cheating and 

thereby committed an offence punishable under 

section-468 of I.P.C? 

6. Heard argument from the Ld. Advocates of the both sides. On perusal 

of the evidence on record and case diary the very findings are as 

follows. 

DISCUSSION, DECISION AND REASONS THEREOF 

7. The prosecution opening the account of examining the witnesses first 

brought the informant, namely, Smt. Bornali Borah as PW-1. The PW-1 

has stated in her evidence-in-chief that she knows the accused person 

of this case and he used to visit her house. She stated that her 

husband expired in the year 2014 and thereafter, he continued to stay 

in her matrimonial house. She further stated that thereafter, she asked 

her in-laws to hand over her the landed property that stood in the 

name of her late husband. She also stated that accused Md. Nekibuddin 

had a friendly relation with her husband and his family and Nekibuddin 

at that time was serving in Irrigation Department, Dhekiajuli. That the 

accused was physically present at the house of her in-laws when the 

quarrel between her and her in-laws took place, he said that he will 

arrange the transfer of the property that were in the name of her late 
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husband to her name but that she would have to incur some expenses. 

She further stated that he said that it would cost around Rs.60,000/- 

and thereafter she agreed to give the same and accordingly, she 

arranged the said sum and handed that amount of Rs.60,000/- to the 

accused person at Mission Chariali in front of Susma Hotel on 

16.03.2016. She stated that after that the accused handed over her a 

copy of Jamabandi showing that the property has been transferred to 

her name. However, it came to her knowledge that the said copy of 

Jamabandi is bogus when she visited the Circle Office and enquired the 

details of the copy of Jamabandi. She stated that she got to know that 

Nekibuddin had cheated her. She further stated that when she called 

up the accused and told him that he had cheated her, the accused 

began to hurl abuses and threatened her to kill. She also stated that 

therefore on 02.05.2016 she lodged a FIR and enclosed the original 

Jamabandi and the Jamabandi provided by Nekibuddin. She identified 

the ejahar as Ext-1 wherein she put his signature as Ext-1(1). She also 

identified the seizure list as Ext-2 wherein she put her signature as Ext-

2(1). Material Ext-A is the copy of Jamabandi provided to her by 

accused Nekibuddin. Police had interrogated her about the incident.  

8. In cross-examination, PW-1 has stated that the name of her husband 

i.e. Pradip Borah was there in the copy of Jamabandi.  She further 

stated that she had given the responsibility to Nekibuddin to get her 

name registered in the Jamabandi in place of the name of her husband. 

She stated that M. Ext-A is the Jamabandi given to her by Nekibuddin. 

She further stated that in serial No-4, she can see the name of her late 

husband. But she did not see her name appearing on the Jamabandi. 

She stated that said document does not incorporate signature of any 

official. She also stated that on 16.03.2016 at 11:30 AM she handed 

over money to Md. Nekibuddin in front of Sushma Hotel at Mission 

Chariali. She stated that accused Nekibuddin has married her sister-in-
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law Bully Borah. She also stated that she handed the sum of 

Rs.60,000/- in denominations of Rs.500/- and Rs.1000/- notes. She 

stated that police has seized the copy of Jamabandi (Material Ext-1) 

from her at the police station. She stated that at the time of 

preparation of seizure list no other witnesses were present.  

9. PW-2, Sri Amit Sharma in his evidence-in-chief has stated that he 

knows the informant and she was her tenant. He knows the accused 

person of this case. He also stated that the incident took place on 

16.03.2016. He further stated that the accused person was given a sum 

of Rs.60,000/- by the informant in order to enter her name in 

Jamabandi in place of her deceased husband. He stated that he had 

gone with her when she gave the said sum to the accused and near the 

pan shop at Mission Chariali near Sushma Hotel the amount was given 

to the accused person. He further stated that after three days of 

handing the sum, the accused handed a fake jamabandi to the 

informant. He stated that he was present at that time. He also stated 

that the said jamabandi did not bear any official sign or signature. As a 

result the informant lodged the FIR. Police had interrogated him.  

10. In cross-examination, PW-2 has stated that he knows the informant 

prior to the incident and her husband is known to him very well. He 

further stated that after about 10 to 15 days of the demise of her 

husband, she moved out of her matrimonial house and started to reside 

separately in her rented house. He also stated that in the tenanted 

premises, rented out to the informant, he has seen Rajyoti Bora @ 

Monjit Borah used to come. He stated that he knows that her husband 

had expired 13th day of April, 2015. He also stated that the Sushma 

Hotel is located next to the pan shop when one heads from Tezpur 

towards Dhekiajuli. He further stated that he does not know whether 

the mother-in-law had lodged a case against the informant and 

whether the same was published in the newspaper or not. He stated 
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that the fake jamabandi did not content the name of the informant. He 

further stated that the money was handed to the accused person 

between 12 PM to 12:30 PM.  

11. PW-3, Sri Ratul Das in his evidence-in-chief has stated that he knows 

the informant and the accused person of this case. He further stated 

that 6 years back, accused Nekibuddin Ahmed received Rs.60,000/- 

from the informant giving an assurance of doing mutation of land 

belongs to informant. He stated that accused handed over one forged 

Jamabandi to the informant showing that accused has done the 

mutation work. Thereafter, informant came to know from Circle Office 

that the Jamabandi given to her by the accused was forged. He also 

stated that accused declined to return Rs.60,000/- to the informant. 

Thereafter, informant lodged ejahar against the accused.  

12. In cross-examination, PW-3 has stated that informant is his sister-in-

law. He also stated that the accused got married the sister of 

informant‟s husband. He further stated that informant started residing 

at a rented house after death of her husband. He stated that informant 

started living with one boy named Raj @ Manjit and due that there was 

dispute between the informant and her in-laws. He stated that 

informant left her two children at her father in law‟s house.  

13. PW-4, SI Jugal Kalita being the Investigating Officer of this case has 

stated in his evidence that on 03.05.2016, he was posted at 

Kacharigaon Out Post under Tezpur PS as ASI and on that day he 

received an ejahar lodged by one Barnali Borah. Accordingly, he send 

the ejahar to the O/C Tezpur PS and on received of the same, the O/C 

of Tezpur PS registered as Tezpur PS Case No-737/2016 u/s-

406/420/468 of IPC vide GDE No. 129, dated-03.05.2016 and 

subsequently, he was endorsed for investigation. He further stated that 

during his investigation, he visited the place of occurrence and drew up 

the sketch map. He identified the sketch map as P. Ext-3 wherein he 



Page 9 of 19 

 

put his signature as P.Ext-3(1). He also stated that he recorded the 

statement of the informant and other witnesses. He seized one 

photostate copy of Jamabandi (old patta no. 103, new patta No. 102) 

for surveyed villagers, Mouza- Holeswar, Lat- 4 Nos. lat village 

Puthikhati, Dist:- Sonitpur, Circle office Tezpur vide MR No. 341/16. He 

further stated that he has seen the said Jamabandi copy in the court as 

material Exhibit-A. He stated that the circle officer has informed them 

that the material Exhibit-A was not genuine and it was forged. 

Thereafter, he collected an enquiry report from the Circle Officer. He 

identified the enquiry report from the circle officer as P.Ext-4 wherein 

he put his signature as P. Ext-4(1). Thereafter, he arrested the accused 

person and sent him before the Ld. Magistrate for judicial remand. He 

stated that on conclusion of his investigation, he submitted charge 

sheet against the accused person u/s-406/420/468 of IPC. He identified 

the charge sheet as P. Ext-5 wherein he put his signature as P. Ext-

5(1).  

14. In cross-examination, PW-4 has stated that the case was registered on 

03.05.2016 at about 3:15 PM and after registering the FIR, he was 

endorsed to investigate the case. He stated that he prepared the 

seizure list Ext-2 on 02.05.2016 at 12:30 PM. He further stated that he 

seized the documents (material Ext-A) from the complainant. He stated 

that he referred the complainant at witness at the time of seized the 

Material Ext-A. He also stated that in the ejahar it was written the land 

was belongs to husband of the complainant Pradip Borah. He stated 

that in the material Ext-A, the name of the husband of the complainant 

Pradip Borah was mentioned at number 4. In the ejahar it was 

mentioned that accused prepared forge documents in the name of 

complainant, however he could not found any document in the name of 

complainant. But he only seized the documents made in the name of 

the husband of the complainant. He stated that the report from the 
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circle officer Ext-4 was not seized by him. He also stated that he did not 

seize any report from the circle office. He stated that he did not refer 

any staff from the circle office of Tezpur as witness of this case. He 

stated that he did not submit any requisition letter in this case for 

calling the Ext-4 from the circle officer. The Jamabandi copy is a 

photocopy and he received the same from the complainant. He further 

stated that he did not investigate at circle office in regards the alleged 

offence of the accused u/s-406/420 of IPC. He also stated that the 

complainant did not inform him from which income source she gave 

Rs.60,000/- to the accused. He stated that he did not investigate 

regarding the income source of the complainant. He further stated that 

he did not record the statements of shop keepers near the place of 

occurrence. He stated that as per sketch map Ext-3 the place of 

occurrence was Pan Shop near Annapurna Hotel.  

15. DW-1, the defence evidence namely, Smt. Phunu Borah, who is the 

mother-in-law of accused Md. Nekibuddin Ahmed has stated in her 

evidence-in-chief that she knows the accused of this case and he is her 

son-in-law. She stated that the complainant was her daughter-in-law 

and wife of her elder son Pradip Borah. She further stated that her 

elder son Pradip Borah died on 13.04.2016. She also stated that the 

complainant maintained an illicit relation with one Raj Borah prior to 

death of her son. The complainant used to reside with her after the 

death of her son. She also stated that one day, the complainant asked 

her to give the Jamabandi of their land. Accordingly, she handed over 

the Jamabandi of their land to her. After that she made a photocopy of 

a Jamabandi and returned back the original to her. She further stated 

that the complainant wanted to transfer the land in the name of 

complainant. She also stated that when she came to know about her 

planning, the accused helped her to file objection against the transfer 

on the land to complainant. After six months of the death of her son, 
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the complainant left her house with Raj Borah taking with relevant 

documents, LIC documents, Ornaments etc. She stated that the 

complainant left her house leaving her two sons. She also stated that 

she lodged a FIR against the complainant at the police station. She 

identified the copy of the said FIR as Annexure “A”. She stated that she 

also filed a petition before the Circle Officer for raising objection to 

transfer of their land. She further identified the copy of said objection 

as Annexure “B”. She also stated that the complainant was the nominee 

of the LIC policy of her son Pradip Borah. She stated that she withdrew 

all the amount of the LIC but did not provide any amount to her sons 

who are resided with her. She stated that news was published at the 

news paper against the complainant. She identified the news published 

on newspaper as Annexure “C”. The complainant lodged this case 

against the accused for helping them.  

16. In cross-examination, DW-1 has stated that her son Pradip Borah died 

for liver disease. She stated that he opened some insurance policies 

prior to death and the insurance money was taken by the complainant 

but did not provide her. She further stated that she was the nominee of 

the insurance policy of her deceased son. She stated that prior to death 

of her son, the complainant was resided at her house happily and there 

was no dispute among them. She stated that she has another son and 

he resided with her. She also stated that there was no altercation took 

place after the death of her elder son Pradip Borah. She stated that she 

could not say whether her elder son wanted to divorce the complainant. 

She stated that the relation between them was good as per her best 

knowledge. She further stated that her younger daughter married to 

the accused with social rituals. She also stated that they did not come 

to her house for one year after their marriage. She stated that her 

daughter married to the accused person who was belongs to another 

religion. She further stated that they accepted them after one year 
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after performing social rituals. She stated that their land was also 

mutated in the name of her deceased son. She also stated that she 

could not say whether the accused talk with the complainant for the 

purpose of doing some work. There was no monetary transaction 

between the complainant and the accused. Police did not investigate 

the case properly against the FIR lodged by her. She further could not 

say whether the FIR was registered or not. She stated that she could 

not say whether the complainant made some discussion with the 

accused regarding the transfer of land. She stated that in the ejahar 

which was lodged by her, there was no mentioned the dispute of their 

land and property. She further stated that she could not say whether 

the accused gave a paper to the complainant. She also could not say in 

her absence the accused had a money deal with the complainant. She 

stated that she could not say regarding the case which is pending 

before the court against the accused. 

17. I have minutely perused the evidence on record including the cross-

examination of witnesses. In this case, prosecution side has examined 

as many as four numbers of witnesses including informant and the I.O. 

Defence side also adduced one DW in support of this case.  

18. Now, let us see whether the act of the accused falls under the provision 

of Sec.406/420/468 of I.P.C.  

19. Section-420 of I.P.C. provides “Whenever cheats and thereby 

dishonestly induces the person deceived to deliver any property to any 

person, or to make, alter or destroy the whole or any part of valuable 

security, or anything which is signed or sealed, and which is capable of 

being converted into a valuable security, shall be punished with 

imprisonment of either description for a term which may extended to 

seven years and shall also liable to fine.”   

20. In an offence punishable us-420 of IPC, the prosecution side has 

got the burden to prove that:- 
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(i) cheating 

(ii) dishonest inducement to deliver a property; 

(iii) “mens rea” of the accused at the time of making 

inducement. 

21. The term ”Cheating” has been defined in Sec.415 of I.P.C. as “ 

Whoever, by deceiving any person, fraudulently or dishonestly induces 

the person so deceived to delivery of any property to any person, or to 

consent that any person or intentionally induces any person so 

deceived to do or to omit to do anything which he would not do or  

omit if he were not to deceived, and which act or omission causes or is 

likely to cause damage  or to harm that person in body, mind, 

reputation or property, is said to cheat.” So, when the accused induces 

a person to deliver a property and cheats him and such act of the 

accused shall be treated as cheating under Sec.420 of I.P.C. 

22.  A bare reading of the Section 405 IPC which deals with the definition 

of criminal breach of trust shows that a criminal breach of trust involves 

the following ingredients:- 

i) A person should have been entrusted with property, or 

entrusted with dominion over property; 

ii) That person should dishonestly misappropriate or convert 

to his own use that property, or dishonestly use or 

dispose of that property or wilfully suffer any other person 

to do so; 

iii) That such misappropriation, conversion, use or disposal 

should be in violation of any direction of law prescribing 

the mode in which such trust is to be discharged, or of 

any legal contract which the person has made, touching 

the discharge of such trust. 

23. Section-406 of IPC prescribes punishment for criminal breach of trust as 

defined in Section-405 of IPC. For the offence punishable under 



Page 14 of 19 

 

Section- 406 of IPC, the following conditions are required to be 

fulfilled:- 

i) That the accused was entrusted with property or with 

dominion over it and 

ii) That he 

(a) Misappropriated it, or  

(b) Converted it to his own use, or  

(c) Used it, or  

(d) Disposed of it. 

24. The gist of the offence is misappropriation done in a dishonest manner. 

There are two distinct parts of the said offence. The first involves the 

fact of entrustment, wherein an obligation arises in relation to the 

property over which dominion or control is acquired. The second part 

deals with misappropriation which should be contrary to the terms of 

the obligation which is created. Thus, once it is proved that the 

beneficial interest in the property was vested in some other person 

other than the accused and the accused has held that property on 

behalf of that person, appropriation of that beneficial interest in the 

property by the accused for his own use amounts to „criminal breach of 

trust‟. 

25. Again arriving to the ingredients of offence punishable under section-

468 of IPC, this court finds that the prosecution needs to establish the 

following essential ingredients:- 

i) There should be a forgery in respect of the document or 

electronic record in question. 

ii) The intention of the forgery should be that the forged 

document or electronic record is to be used for the 

purpose of cheating. 

iii) There should be forgery with particular intent.  
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26. In this case the PW-1 has deposed that she paid an amount of 

Rs.60,000/- to the accused person at Mission Chariali in front of Susma 

Hotel on 16.03.2016 for the expense occur for mutation of her name at  

jamabandi and there after the accused handed over her a copy of the 

jamabandi showing that the property has been transferred to her 

name. However, it came to her knowledge that the said copy of 

jamabandi is bogus and not the genuine one when she visited the Circle 

Office and enquired the details of the copy of jamabandi. PW-2 has also 

deposed that he had gone with her when she gave the said sum to the 

accused and near the pan shop at Mission Chariali near Sushma Hotel 

the amount was given to the accused person. 

27. In this case the complainant nowhere in the F.I.R. or in his evidence 

has stated that the accused cheated her by fraudulently or dishonestly 

inducing her to pay the amount of Rs.60,000/- as the expense occur for 

mutation of her name taking the Jamabandi in her name. From the 

evidence it appears that none the remaining witnesses had deposed 

that the accused fraudulently induced the PW-1 to give the amount of 

Rs.60,000/- to him.  

28. The I.O. of this case has stated that in the material Ext-A, the name of 

the husband of the complainant Pradip Borah was mentioned at serial 

number 4. In the ejahar it was mentioned that accused prepared forge 

documents in the name of complainant, however he could not found 

any document in the name of complainant. But he only seized the 

documents made in the name of the husband of the complainant. That 

the report from the circle officer i.e. Ext-4 was not seized by him. He 

also stated that he did not refer any staff from the circle office of 

Tezpur as witness of this case. He also did not investigate at circle 

office in regards the alleged offence of the accused u/s-468 of IPC. 

29. That the alleged jamabandi copy is a photocopy and it was received 

from the complainant. The complainant had only furnished the copy of 
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jamabandi with the case which was alleged to forge by the accused. In 

this case the I.O. did not called the original copy of jamabandi from the 

Circle Office. 

30. From the evidence of the PW-1 it appears that the accused handed her 

a copy of jamabandi which was alleged to be a forged one. No witness 

of this case supports the case of the complainant as prosecution has 

failed to examine witness from the circle office to show that the copy of 

the jamabandi was forged. The report submitted by the circle officer 

has been not proved by prosecution by calling any official witness from 

the circle office.   Moreover, from the statement of the PW-1, I have 

not found any fraudulent or dishonest inducement from the part of the 

accused Md. Nakibuddin Ahmed for delivery of Rs.60,000/- from the 

complainant for false promise of mutation of her name at the 

jamabandi. Further the complainant did not receive any money receipt 

at the time of money transaction of Rs.60,000/- with the accused. So, I 

have not found any fraudulent of dishonest inducement from the part 

of the accused in respect of taking money from the complainant with a 

promise to give her jamabandi in her name. 

31. From the above discussion, it is proved that the accused person was 

not involved with the offence of cheating and fraudulently inducing the 

complainant to deliver money for mutation of her name at Jamabandi. 

Further accused was not involved with the offence of making forged 

jamabandi in the name of the complainant. 

32. Hence, considering all above discussions it appears that the prosecution 

has not proved the case against the accused person beyond reasonable 

doubt. Thus keeping view of what has been discussed above this court 

has no least hesitation that the prosecution has failed miserably to 

establish the guilt of the accused person U/S: 406/420/468 of I.P.C. So, 

the accused, namely, Md. Nekibuddin Ahmed is not found guilty. 
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ORDER. 

          Accused person, namely, Md. Nekibuddin Ahmed is acquitted 

from the Charges under section-406/420/468 of I.P.C. and set at liberty 

forthwith.     

        Bail-bond of the accused person is extended for six months in 

view of section-437A of Cr PC.  

         Judgment is prepared and pronounced in open court. Given 

under my hand & seal of this court on this 29th day of November, 2022 

at Tezpur.  

 

       (Sri Nabajit Bhatta) 
           Chief Judicial Magistrate, 

                     Sonitpur: Tezpur  
           Dictated and Corrected by me  
 

 
    Chief Judicial Magistrate, 

                   Sonitpur: Tezpur 
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APPENDIX -14 
LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 

A. Prosecution: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, 
POLICE WITNESS, EXPERT WITNESS, MEDICAL 
WITNESS, PANCH WITNESS, OTHER WITNESS) 

PW-1 Smt. Bornali Borah                            INFORMANT 

PW-2 Sri Amit Sharma                        OTHER WITNESS  

PW-3 Sri Ratul Das                         OTHER WITNESS 

PW-4 SI Jugal Kalita  POLICE WITNESS  

B. Defence Witnesses, if any: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, 
POLICE WITNESS, EXPERT WITNESS, MEDICAL 
WITNESS, PANCH WITNESS, OTHER WITNESS) 

DW-1 Smt. Phunu Borah PANCH WITNESS 

 

C. Court Witnesses, if any: 

RANK NAME NATURE OF EVIDENCE (EYE WITNESS, 
POLICE WITNESS, EXPERT WITNESS, MEDICAL 
WITNESS, PANCH WITNESS, OTHER WITNESS) 

NIL NIL NIL 

LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution: 

Sr. No. Exhibit Number Description 

1 Ext-1/PW-1 FIR 

2 Ext-1(1) Signature of PW-1 

3 Ext-2/PW-1,  Seizure List 

4 Ext-2(1) Signature of PW-1 

5 Ext-3/PW-4 Sketch Map 

6 Ext-3(1) Signature of PW-4 

7 Ext-4/PW-4 Enquiry Report 

8 Ext-4(1) Signature of PW-4 

9 Ext-5/PW-4 Charge Sheet 

10 Ext-5(1) Signature of PW-4 

 

B. Defence: 

Sr. No. Exhibit Number Description 

1 Annexure-A Copy of FIR lodged by DW-1 

2 Annexure-B Copy of objection filed by DW-1 before Circle 
Officer 

3 Annexure-C News published at News Paper against PW-1 
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(Complainant) 

C. Court Exhibits: 

Sr. No. Exhibit Number Description 

NIL NIL NIL 

D. Material Objects: 

Sr. No. Exhibit Number Description 

1 M. Ext-A/PW-1 Copy of Jamabandi 

 

                                                                        
   Chief Judicial Magistrate, 

                                          Sonitpur: Tezpur 


